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| ~ Part IV—Section 2
Tamil Nda Acts and Oﬁm

The following Act of the Tamil Nadu chnlatnc Assenbly received the
wssgnt of the President on the Tth August 1992 and is hereby published for
general informatior :(— '

ACT No 42 OF 1992.

An Act to pr nmde for z‘7¢e adjudication or trigk by a Special Tmbunal of any

disputes, complaints or offences with réspect to the levy, assaSsment,

© collection and emforcement of any tax under any speeified State Act. in

" pursuence of Article 323-B of the Constitution and for matters connected
thereirith or ineidental therelo.

BE it enacted by the Legislative Aspembly of the State of Tamil Nadu m the
Forty-third Ycar of tha Republie of India as folows:—

: (1) Tlm Act may: be called the Tamll Nadu Taxation Speeial Tribunal m NO
Act, 1962, | | : ot

(2) Tt extends to the whole of the State of Tamil Nadw.

(3) Tt shall esome into foree on such date as the Governmemt moy, b)
notification, appoint and different dates may be appoeinted for differsat provi-
sions of this Act.

2. In this Act, wnless the context ethermse requires,—- .. Definitiona.

(8) “ Administrativé Membcr ” means a Member of the Speom
Pribunal appointed as such who posseases the quahﬁcat;mm Spcolﬁed in c‘mue
{ d)e)f @mb seetion (3) of section 3 ;

(b) “ appomted day " means the date appointed under sub-socuon (3)
ot section 1:

RA Groap) 1V-2 Ex, (499)—1 [163] ~ |
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(c) “appropriate authority ” in relation to any specified State ' Act

“means the authority in charge of levy, assessment, collection or_enforcement of

', rx; 7
. (@) “Bench ” means a Bench of the Special Tribunal ;
(¢) “ Chairman” means’ the Chairma‘n of the Special Tribunal :

(f) “ Government ” means the State Government ;

P O PP T . -

Tk (g) Judmml Member ” means a Member of the Spcclal Tribunal

. . -of sub-section (3) of section 3 ;

- (h) “Member ” means 'a Member (whether Judicial or Administrative):
-of. the Special - Tnbunal and includes the Chan'man and the Vlce-bhaxrman P

() « Speclal Tribunal ” means the Tamil Nadu Taxation Special Tri-
banal constituted under section 3 ; .

(7) “ Specified State Act” means a State Act specified in the Schedule
to this Aect;

(k) “ Vice-Chairman’. msans the Vice-Chairman of - the Special
Tribunal ; o : :

(1) words and exp\ressions used. in ‘this" Act, but not defined herein ang:
defined in the specified State Act or the rules made thereunder, shall have thz
.meamngs respectively assxgned to them by such Actz or- the rules made thcre—

under.
Censtitution 3. (1) The Government th'ﬂ,lll by.nOtiﬁca,tidn in the Tamal Nadu Government
of Special Gazette, constitute for the State a Speecial Tribunal called the Tamil Nadu

Tribunal.
S .,M‘EI_SPQQALMM&A to exerclse the Jur]sdlctqon powers ams

conferred on such Speclal Tnbu:nal by or under thxs Act

' i
]

(2) The Speclal Tnbunal shall consist of a Chalrman a Vlcc Chairman,
Judmal Mq;nber and an, Admlmstratlve Member appomted by the Governor
ot the State : : -

[

’ (3)"N0'person shall’ be qualified’ for appointment—: =

A I SN 130 B¢ 1)

(a) as Qltaixfman ,ot’ :the Spééta.f Tri_bunal unlessvhe—-.

(1) 1s, or has been a Judge of a High Oourt O . ,

(i) has, for at least two yéars, held the ofﬁce of ‘X;lcé C‘namnan :
(b) as Vme Chalrman of the Speclal Tnbunal unless he——

(1) is, or has been or ls quahﬁed to be a Judge of a ngh Court -

(ii)- has been an officer of the Government not below 'the rank of |

Special. Commissioner and Secretary: to. Government,. whether in the Scoretana‘*
or elsewhere, for a pe-iod of not les.s than two years ; or

appomted as such who possesses any of the qua’hﬁcatmna spec.ned in clause (¢)

1
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(111) has becn Sccretary to Government Law Department of the
State Government, for a pemod of not less tha.n ¥wo years or ;

(iv) has, for a permd of not less than two years, held oﬂ‘ice aq :
Judxcml Mecember or an Adnunlstratlve Member ;

(¢) as a Judicial Member of theASpécial Tribunal unless he—

(i) is, or has been, or is qualified to be, a judge of a High Coury : .

"(i1) has been r‘Secretai‘y to Government, Law Departmeht of the“
State Government for a period of not lesy than two years ;

(d). as an Administrative Member of the Special Tribunal unless he
has been an officer of the Government not below the rark of Commissioner
and Secretary to Government, whether in the Secretariat or elsewhere for a
period of not less than two years and has dealt witl. taxalion measures during
his service in the Government in any ca,paclty for a period of not less than ts 70
years in the aggregate.

(4) No appointment of a person possessing the qua.liﬁcation"apeéiﬁed in -
this section as the Chairman, the Viee-Chairman or a Member shall be made -

-except after consultation with the Chief Justice of India.

(8) Any vaeancy in the ofﬁce of (‘halrmm, Vlce-Chalrman or other
A Member shall be filled in by the Governor of the State in accordance . w1th .
3 ‘the provisions of this Act:

Provided that in the event of the ocecurrence of any vacaney in the office
of the Chairman by reason of his death, resignat'ion or otherwise, or when the
-Chairman is unable to discharge his functions owing to absence, 1llness ‘or any
other cause, the Government may authonse—

(i) the Vice-Chairman: or
o : S ' : o
- (ii) .the Judicial Member, if there is any vacancy in the office of the
Viee-Chairman by reason of his death, resignation or otherwise, or the Vice-
Chairman is unable to. discharge his functlons owmg to absence, illness or any.’
other cause, .

| to discharge. the functions of the ‘Chairman until the Chairman resumes 'ﬁis
k office or a Chairman appointed 1n accordance with the prowsﬂons of this Aft,
® | ‘enters upon his office. . S

4, (1) The Chairman, Vice-Chairman or other Members shall holdvoﬁﬁ:ce '
_ag such for a term of three years from the date on which he enters upon his-
] - vgffiee but shall be eligible for re-appointment for another term of three yea,ns :

Prov1ded that no Chairman, Vlce-Cha.lrman or other Members shall hold,
ofﬁc\. 28 such after he attained,—

.

a8 qa”) in the case of ’rhe Chairman or. che Chamnan, ‘the age of suxtv-.l
‘five years, and ‘ :
() in the case of .any other Member, , the age of snxty-two )e'ars.

X e A TV.N By 400 12 SR e
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(2) The salaries and allowances payable to, and the othqr terms and
conditions of service (including pension, gratuity and other vetirement bene-~
fits) of, the Chairman, Vice-Chairman or other Members shall be such as may

be prescribed.:

Provided that neither the salaries and allowamces nor the other terms
“and conditions of service of the Chairman, Viee-Ch.a‘wman or other Members.
ghall be varied to his disadvantage after his appointment. -

(3) (a) The Chairnian, Vice-Chairman or other Membcry may, by
notice in writing under his hand addressed to the Governor of the State, resign:

his office : A
Provided that the Chairman, Viee-Chairman or other Members shall,
unless his resignation is accepted sooner by the Governon of the State, continue
to hold office until the expiry of three months from the date of receipt of
such notice or until a person duly appointed ad his successor enters upon his
office or until the expiry of his term of office, whicheveri is the earliest.

{b) "T'he Chairman, Vice-Chairman or other Members shall net be
removed from his office except by, an order made by the Governor of the
State on the ground of proved misbehaviour or incapacity altcr an  enquiry,
made by a Judge of the High Court, in which such Chairman, Vice-Chairman
or other Member had been informed of the ¢harges nganst him and given a
reasonable opportunity of being heard in respect of those charges.

(¢) The Government may, by rules, regulate the procedpre for the
investigaition of misbehaviour or incapacity of the Chairman, Vice-Chairman:
) other Members referred to in clause (b). . '

8. (1) The Government ghall determine the nature and categories of the
offizers and other employees required to assist the Special Tribunal in the
discharge of its functions a1 d provide the Special Tribunal with such officers.
and other employees as it may think fit. o

. (2) The officers and other employees of the Special Tribunal shall dis-
¢harge their functions under tha general superintendence of thie Chairman.

(3) The salaries and allowances and conditions of service of the officers.
and other employees of the Special Tribunal shall be such as may be preseribed.

(4) The Chairman shall exercise financial and administrative powers.
for the functioning of the Special Tribunal or n.ay delegate the same in aceor-
dance with the rules made under this Ae* :

- 6. Save as expressly provided uander any specified State Act, this Act shall

" apply to all matters of adjudication or trial of any dispute, complaint or offence:
with, respect to levy, assessment, colleckion and enforcement of any tax under
any specified State Act and matters connected tlerewith and incidental
thereto. '

;7. (1) Bave as otherwise expressly provided in this Act, the Special Tri-
bunal shall, with effect on and from-the appointed day, exercise, the jurisdic-
tion, powers and authority exercisable immediately beiore that day.by all

. eourts including the High Court (except the Supreme Court) for adjudicatiors
or trial of disputes or complaints with respect to all matters of levy, asgess-

. ment, collection and enforcement of dny tax under any specified State Act

Power to..
‘punish for
. contempt.

andumatters connected therewith or incidental thereto.

o (2) Nowithstanding anything contajned in this Act, all proceedings
triable by any Court or Courts in accordance with the provisions of the Code
‘of C?_iminal Procedure, 1973, shall continue -to be tried by such Court and the
Special Tribunal shall have no jurisdiction #o iry sach proceedings.

8. The Special Tribunal shall have and exercisé the same - jurisdiction,
- powers and authority in respect of contempt of itself as a High Court has and
may exereise, and, for thig purpose, the provisions of the Contempt of Courrs
Act, 1971, shall have effect- subject to the modifications that— ' '

_ (1) the reference therein to a High Court shall be construed os

ing]uding a reference to the Special Tribunal ;

Centra] Act

2 of 1974. -

Central Act

] [Central A
g Vof 1

entral A
LV oof v
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(b) the reference to the Advocate-General in seciion 15 of the said Act
shall be construed in relation to the Special Tribunal as a reference to  the
Advocate-General of the State. :

9. (1) The Special Tribunal shall not be bound by the procedure laid
down in the Code of Civil Procedure, 1908 but shall be guided by the principle:;
of natural justice and subject to the other provisions of th.g Act and of any
1ules made by the Government, the Special Tribunal shall have power to
regulate its own procedure 1nc1ud1ng the place of sitting and time of its
hearing.

(2) The Special Tribunal shafl have, for the purpose of discharging
its functions under this Aect, the same powers as are vested in a Civil Court
under the Code of Civil Procedure 1908, while trying a suit, in respect of the
following matters, namely :—

(a) summoning and enforcmg the attcndance of amy person and

- examining him cn oath ;

(b) requiring.the dlseovery, mspectlon and production of books of
account and- other documents ; ,

(¢) reviewing its decisions;

(d) dismissing an appeal for default or deciding it ex-parte ; and

(ey any other matter Wh](h may be preseribed.

Procedure to
be followed
by Special
Pribunal,

.- Qomposttion

10. The Bench shall cons1st ot-—
(1) the Chairmnan, Viee-Chairman and any other Member ; or .

(i1) the Vice-Chairman and any other Member ; or
(iil) a single Member '

{

Provided that if any case ‘which comes up before a Benc"h consmtmg :

of a si ng]e Member (who is-not the bhalrlnan) or a Bencl consisting of move

‘than one Memher (of which the Chairmman is not a Member) involves a ques.

tion of law, such Bench may, in its discretion. refer such case for the decmcn_
by a B¢ 'nch of which the Chairman shall be a Member.
Ezxplanation—The single Member referred to in clause (iii) may b
either the Chairman, Vice-Chairman or any other Member. F
11. On an apphc,a’clon made by any party and after notice to such party

and after hearing such party as he may: desire to be heard, or in his own motion
without such notice, the Chairman may tramsfer any case pending before ore

* Bench, for disposal, to any other Bench.

12. If the Members of a Bench differ in opinion on any point, the point
shall be decided according to the opinion of the majority, if there is a majo-
rity, but if the Members are equally divided they shall state the point or points
on which they differ, and make a reference to the Chairman, who shall either
hear the point or points himself or refer the case for hearing on such point
or points by a Bench consisting of one or more of the other Members and such
point or points shall be decided according te the opinion of the majority of the
Members who have heard the case, including thosc who first heard it.

13. The Special Tribunal shall have the power to award costs in any magter
decided by it and the amount of such costs awarded . against an authorily
under the relevant specified State Act shall be payable by the appropriate
anthority nunder the said Aect, or in case the amount of such costs awarded-
against any other person sha]l be paid by him to- the Special Tribunal in such

manner as may be preseribed.
" 14 On and rrom the a,ppomtcd day, no court (except the Supreme Oourt),

shall have, or be entitled to exermse, any jurisdiction, powers or authontv in
relation to matters spemﬂcd in the gpecified State Acts.

Jo No writ shall hc in the Iigh Court to set aside or mod.lfy any pro- .

eceding or order taken or made by the appropriate authority wndee the speeir
fied State Acts.

of Benches.

Power. of )
Chairman ~
to transfer
cases from -
one Bench
to another,

Decision to be
by majority.

Power to .
award ‘cost.

: Exclusxon oﬁ

jurisdiction of

courts,
except

Supreme
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16. The Chairman, Vice-Chairman and other Members and the Oﬂicm:n
and othér employees of the Special Tribunal shall be “deemed to be public
rervants within the meaning of section 21 of the Indian Penal Code.

“17. No suit, prosccution or other legal proceedings shall lie against  the
Government or against the Chairman, Viee-Chairman and other Me.nbers ot
the Special Tribunal, for anything which is in good faith done or intended to
Le done in pursuance of this Act or any rule or order made thercunder:

"18. The provisions of this Act shall have effect notwithstanding a'nyt'.hing
inconsistent therewith contained in any other law for the time bel_ng in foree
‘or any instrument having effect by virtue of any law other than this Act.

-19. (1) All matters and proceedings including appeals relating to. ine

4lev_V- . assessment, collection and enforcement of tax under any specified State

Agt and matters conneeted therewith or incidental thereto, pending hefore t_he
High Court on the appointed day, shall stand  transferred to  the Special
Tribu{lal : o ,

o Provided that, if any matter or any proceeding has been heerd in part
ot heard but judgment is not delivered on or before the appointed day nothing

: in this section shall apply to such matter or proceeding.

Explanation.—No application or proceeding shall be deemed to nave
heen heard in part only by reason of any interim order having been passed

* therein,

~ §%) Where any matter or proceeding meciuding appeal stands trans-
ferred from the High Court to the Special Tribunal under sub-section {1)—

. (a) the High Court shall, as soon as may be after such = fraasfer,
forward the records pertaining to such matter or proceeding to the Special
- Tribunal ; and : . ,

. (b) the Special Tribunal, shall, on receipt of such records, proceed
to deal with such matter or proceeding from the stage at which it is transferred

" or from any earlier stage or de novo as the Special Tribunal may deem fit :

Power to make

%

"~ Provided that an interlocutory order gramted on an application by
the High Court shall continue to be in operation unless the Special Tribural
by an order varies or modifies the same. ‘

(3) An appeal transferred from the High Court to _the Special
"vl‘ribuna,l shall be decided by a Bench of three Mcmbers.

20, The Special Tribunal may, upon an application made within sixty
days from the date of the order or on its own motion at any time within five
vears from the date of the order, review amn order passed by it under this Act
with a view to rectifying any mistake apparcnt on the face of the recurd and
amend its earlier order. '

21. (1) In any procceding pending before the Special Tribunal under

tpis Act, tl}e pet'it'ioner may appear either in person or through a legal practi-
tioner of his choie> to present his case before the Special Tribunal. '

(.2) The Government may authorise one or more legal practitioners or
any of ity o_ﬁiae'rs to act as presenting officers and any persen so authorised by
it moy presént its ease’in any proceeding before the Special Tribunal.

22. (1) The Governnient niay make rules to, carry 'out the purposes of

this Act. , ‘ ,
(2)—;_Withou_t prejudice to the genera,lity.of- the forégoing power, -such

;‘tules' may provide for all and any of the [ollowing matters, namely :—
R

(a) the salaries and allowances i)ayable to, and the other terms and

_conditions of service (including pension, gratuity and other retirement bene-

fits) of, the Chairman, Viee-Chairman and other, Members , under sub-section

(2) of seetion 45

Central Act

XLV of 18.;

‘;' Act 1 o

Nac
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¢ (b) the proceduro for the investigatxon ot misbehaviour or meapacity

of the Chairman, Viec-Chairman or other Members under chuqe (¢) of sub-
section (3) of section 4;

(¢) the salaries .md allowances and  conditions, of service of. the i
officers and other emplovees of the -Special Tribunal under sub- sectlon (3) o*'

section 5 ;
' (d) the rules subject to which the Special Tribunal shall have power
to regulate its own procedure under sub-section (1) of section 9 and the addi-
tional matters in respect of which the Special Tribunal may exercise the powers
Of the Civil Court under clause (e) of sub-section (2) of section 9; -
(e) any other matter which has to e, or may be, prescrlbed by rules

“under this Act.

(3) (a) Al rulos made under this 'Acl, shall be pubhshed in the Tamit
Nadu Government. Gazette and- unless they are expressed to, come into force
on 4 particular day, shall come mto forece on the day on whlch , they are 80 . .

published.

. (b) All notifications issued under- this Act shall, unless t*hey -are ¢x-
pressed to come into force on a partlcuxar day, come into for<e on the day on
which they are published. :

(4) Every rule made or notificstion issued under thls Act shall, as
soon as possible after it is made or issued, be placed on -the table of the an"s-
Jative Assembh and if, hefore the cxpiry” of the wessjon in which it - is. 30
placed -or the next session, the Assembly makes any modifi~ation, in any such
rule ov notification:or the Asqembly decides that the rule or notification shouid

" not be made or 1ssued, the rule or notification shall thereaftcr have effect only
in sueh modified form or be of no ‘effect, a9 the case may be, so, however, that
any such modification or annulment shall be without prejudice to’ the va.hdny
of anything previously done under Lhat rule or notlﬁcatlon ' '

23. (1) If any. dlﬂlculty arises in giving cffcet ‘0 the prov1s1ons of s Powes to.  °
Act, the Government.may, by an order published in the Tamil Nadu Govern- m&;‘i‘ es. -
ment. Gazette, make such provisions mnot 1ncon51stent with the’ pz‘ovnslons of - . o
.this_Aect, as appear to them to be necessary or expedlent for removmg the

.'dlfﬁculty L T . , . o S

.-+ Provided tha., no: such order sha]l be lllade aftcr the espn"y' o'r‘ a pernod '
of three years from the d"ife of pubhcatlon of thls Act 1n thc Tmml Nadu,
(l(wm nient Gazeffe R . : : S

(2) Every ‘order made under su,b-sectlon ( 1) shall as soon as, poqmble
after it is made, be placed on the ‘table of the Leglslatlve Assembly and  if, .
hefore the expiry of the session in- which it is so placed or the next session,
the Assembly makes any modifieation: in any. such’ order or the ° - Assembly
decides that the order should not be issued, the order shall thereafter .- have
effect only in such modified form or be of no effect, as the case may be. S0,
however, that @ny such modxﬁcatwn or annulmem. shall be without preJudlce

t) the va411d1ty of anything prev1ously done under that order co ———cspar
‘@il Nadu .24, The- Tamll Nadu General Sales Tax Aet 1959 shall have eﬁe(t 28 lt——- Tamil Nadu
a1 of 1959, Act 1 of 1959,
5 « (1):in sectlon 2, after clause (n), the followmg. . clause had : been aaodal;ibs‘;qutenﬂy /
i : ‘ PN modified, to :
mﬁnﬁed namely . [ ‘ﬁ@‘@ have effect sub
“ (nn) ¢ Speclal Tribunal ’ means the Speaal Tribunal as deﬁned mozﬁ cations . ¢
in c]:mse (1) of seetion 2 of the Tamil Nadu 'laxaulon Special Tubu al Act , !
16 ()2 . , ) : . ,f

v (") in section 1()—— c .
(@) in sub-section (H), for tho \\mds “ Th«'h Court , 1'h’e \\'o'-ds
: Spcrml 'J’rlbunal ? had boen substitiited ;
) (b) in sub-section (b for the words “ Special Apvc]]atc Tmbunal »
the words “ Specm] Tribunal ” had heen substituted ;

() in sccfum 32, in sub-section (2), for the words * High Count."
wherever they oocur, the words “ Spccial Trlbunal ” had been substluwed

Uy

¢
i

-
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* 33, the Joint Commissioner o

. (4) in section 34, in su Sgction (2), for the words “High Court "
whejever they occur, the words * Special Tribunal” had been substituted ;
1 (B) in scction 3¢, in sub-section (8), for the words * High Court’
whefever they “oceur, the words * Special Tribunal” had been substituted ;
L (6) after section 36, the following section had been inserted, namely: —

! “ 36-A. Tm'.i)-unuls under Article 323-B of the Constitution for snles

- tag imalters—It is hereby declared that the asscssing authority re ferred  to

in clause (c) of section 2, the Appellate Assistant Commissioner reterred to
in séction 31, the Deputy Commissioner referred to in gections 31-A. 32 and
¢ Commercial Taxes referred to in sections 34
and 35, the Appellate Tribunal appointed undcr section 30 and the Special

ribunal referred to in clause (nn) of section 2 shall be  the hierarchy of
Tribunals for purposes of clause 3 (a) of Article 393-B of the Constitution
for adjudication or trial of-any dispute or complaint with respect to levy,
assossment, collection and enforcement of sales tax matters arising under this

" Aebd

~ : -

(7) in section 37— .

(@) including the xﬁaﬁg’mal heading, for the words “ High G'ouri:".

whevever they oceur, the words “ Special Tribuna * nad been substituted ;

{b) in sub-section (1), for the words “ Board of Revenue " ihe words

« Joint Commissioner of Commercial Taxes " had been substituted ;
- . (8) in section 38, including he marginal heading, for the words

“High Court” wherever they occuf, the words “ Special Tribunal ™ had heen

‘ substimted ;

(9) after scction 38, the: following section shall be inserted, namely:—-

« 3% A Special powers of revision by Special. Tribunal.—(1) Not-
withstanding anything contained in thiy Act, the Special Tribunal may, o
its own motion or on application, call for and ‘examine the rerord of the Appel-
late Assistant Commisgioner, the Deputy Commisgsioner, the Joint Commigsioncr
of Commercial - Taxes or the Appellate Tribunal in respect of any pro-
_eceding under this Act to satisfy itself as to the regularity of such proceed-
ing or the correctness or legality or, propriety of any deeision passed or order
made therein, and if, in any ease, it appears to the Special Tribunal that any
guch decision or order should be modified, annulled, reversed, or remitted for

roconsideration, it may pass orders acoordingly :

Provided that every application to the Special Tribunal for the

exorcise of the powers under this scesion shall be preferred within such period
as may be prescribed : 3

Provided further that the Special ‘Tribunal may admit an appli-

i
cation after the expir‘ation. of the preseribed period if it is satisfied thay the -
- psrty coneerned had sufficient cause for not presenting it within such period :

, K .Pro'vidcd also that this section shall not apply to any procecding

of the Joint Commissioner of (ommercial ‘Taxes under section - 34, or the

Appcllate T ribungl. under section 36, in respect of which, . app’ca’l - under

'sl,‘e(":tb%o.n’ ?7 , or revision under  section 38, respcctively, lies to the Special
ribunal. : ’

(2) No order prejudicial to any person shall be passed under sitb-

séction (1), unless such person has been given an opport i inx hi
; ) : unit in:
representations. ) d : PP nity of making his

(8) Notwithstanding that an apbliea.tion ‘hag béen preferred under

sub-section. (1), tho tax shall be pajd in accordance with the order against

which the application has been preferred :

. Provided that the Special Tribunal may, i te - disereti i

| o . : S F y, in its - discretion, give
such dngctmns as it thinks fit in regard to the payn’lent of the tax before the
disposal of the application, if the applicant furnishes sufficient security te

© ite satisfacti i i ' ' i
& i aﬁx@, in such form and in such manner as may be presovibed. ”;
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\

hmil Nadu - Act
58 of 1986,

il Nadu Act’

1 of 1959,
4#fwil Nadu Act
4 14 of '1976.
imil Nadu Act

(10) section ©. "ad been onutted / o g
* (11) in section 52, for the words «“ ngh Court ”, the words ¢ Sp.,cxal

~ Tribunal” had been substituted.

¢5. The Tamil Nadu General Sales Tax (Seventh Amendment) Act, 198(», Répeal “of 'ramn
is hereby repealed. , Nadu Act 58 of

- 1986, 1
THE SCHEDULW :

' [See section 2 (j)]

1. The Tamil Nadu General Siles Tax Act, 1959.

2. The Tamil Nadu Additional Sales Tax Act, 1970."
3. The Tamil Nadu Sales Tax (Surcharge) Act, 1971,

Y

% 24 of 1971, , ' .
2 (By order of the Governor.) 3
'MD. ISMAIL,
Secretary to Government, Law Departmcnt
A
0 " PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY. AND PRINTINU, /.0l

' ON BEHALP OF THF GOVB!NMENT OF TAMIL NADU 4
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 8th December 2004 and is hereby published for general information:—

ACT No. 34 OF 2004.

An Act to repeal the Tamil Nadu Taxation Special Tribunal Act, 1992.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Flfty-f fth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Taxation Special Tribunal (Repeal)
Act, 2004. ‘

(2) It shali come into force on such date as the State Government may, by
notification, appoint.

2. The Tamil Nadu Taxation Special Tribunal Act, 1992, is hereby repealed.

3. (1) On and from the date of commencement of this Act (hereafter in this section
referred to as the said date), all matters and proceedings pending before the Tamil Nadu
Taxation Special Tribunal (hereafter in this section referred to as the said Special Tribunal)
on the said date, shall stand wansferred to the High Court.

(2) The High Court shall proceed to deal with such matter or proceeding from
the stage at which it is transferred or from any earlier stage or de novo as the High Court
may deem fit:

Provided that an interim or interlocutory order granted by the said Special Tribunal
shall continue .to be in operation unless the High Court by an order varies or modifies
the same.

(By order of the Governor)

L. JAYASANKARAN,

Secretary to Government-in-charge,
Law Department.

Short title
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